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 (Shri  5  Kundu)
 have  no  relevance  to  the  bringing
 about  of  genuine  decolonisation  and
 majority  rule  in  Zimbabwe.  The
 United  Nations  Security  Council]  re-
 cently  in  a  resolution  passed  on  30
 April  hag  reaffirmed  this  position.  On
 the  contrary  this  deliberate  mano-
 euvre  which  is  in  line  with  the
 earlier  “internal  settlement”  8
 clearly  intended  to  consolidate  the
 domination  of  the  white  minority
 over  the  majority  of  the  people  of
 Zimbabwe,  as  is  clear  from  the  cir-
 cumstances  in  which  the  so-called
 elections  were  held,  and  the  continu-
 ing  role  of  the  white  minority  under
 the  pretext  of  representationaj  voting,
 to  retain  a  strangle-hold  on  the  ad-
 ministration  of  the  territory.  This  is
 yet  another  measure  to  thwart  the
 objectives  for  which  the  brave
 people  of  Zimbabwe  have  been
 struggling  and  have  sheq  their  blood
 for  years.  I  am  confident  that  their
 struggle  will  continue  with  cven
 greater  intensity.  The  colonia]  power
 in  Southern  Rhodesia  cannot  escape
 its  obligations  to  the  people  of
 Zimbabew  and  the  internationa]  com-
 munity  to  ensure  majority  rule  in
 Zimbabwe.  We  have  stated  earlier  in
 this  House  that  the  responsibility  of
 the  colonial  power  in  Rhodesia  is  to
 bring  about  genuine  independence
 and  majority  rule.  Also  we  have
 said  that  there  ig  urgent  need  to  en-
 force  and  tighten  sanctions  against

 the  illegal  regime  of  Rhodesia.

 SHRI  HARI  VISHNU  KAMATH:
 Name  the  cclonial  power.  Which  is  it?

 MR.  SPEAKER:  It  is  obvious.
 SHRI  SAMARENDRA  KUNDU:  In

 conformity  with  the  relevant  UN
 resolutions  member  Stateg  of  the  UN
 are  bound  not  to  accord  any  kind  of
 recognition  or  legitimacy  to  the  re-
 sults  of  the  illegal  elections  held
 recently  in  Zimbabwe.  There  art  al-
 ready  ominous  signs  that  tend  to  in-
 dicate  thut  some  countries  might  use
 the  pretext  of  the  so-called  elections
 to  justify  the  lifting  of  the  sanctions
 against  Rhodesia.  As  I  said  earlier,
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 it  ig  our  view  that  it  is  more  im-
 portant  now  than  ever  before  that
 we  should  take  urgent  steps  for  the
 effective  implementation  and  enforce-
 ment  of  the  UN-mandated  sanctions
 against  the  illegal  regime  in  Rho-

 desia  and  also  to  widen  them  so  as
 to  bring  about  genuine  independence
 and  majority  rule  in  Zimbabwe
 without  delay.
 (ii)  Reporr  oF  JuprcrAL  In@my  INTO
 CLASHES  BETWEEN  CasTE  HINEUS  AND

 HarigaNg  IN  VILLIPRAM  IN  1979

 SHRI  न  BALAKRISHNAIAH:
 (Tirupathi);  Under  Rule  377  ]  make  a
 statement  on  the  following  matter  of
 urgent  public  importance.

 The  Government  is  aware  of  the
 Vilhpuram  incident  in  1978  where
 there  was  a  clash  between  Caste
 Hindus  and  Harijans  in  which  12
 Harijans  were  brutally  murdere’.
 The  Hon’ble  Speaker  was  pleased  to
 permit  the  Committee  of  3.८  &
 S.  T,  to  visit  the  place  and  assess  the
 situation  on  the  spot  and  to  suggest
 to  the  Central  Government  ways  and
 means  for  taking  necessary  and  ap-
 propriate  action  against  the  culprits.
 But  the  Chief  Minister  of  Tamilnadu
 objected  to  the  visiting  of  the  Par-
 liamentary)  Committee  of  3.  C.  &

 S.  T.  on  the  ground  that  he  had  ap-
 pointeg  a  Judicial  Commission  to
 inquire  into  the  matter,

 Now  the  Judicial  Commission  has
 already  submitted  its  report  and
 there  are  certain  observations  of  the
 Commission  which  are  adverse  to  the
 interests  of  the  Harijans,  describing
 the  Harijans  of  Peria  Colony  of  Vil-
 lipuram  as  rowdies  creating  tension
 and  the  responsibility  of  maintaining
 law  and  order  was  fixed  on  the  sub-
 ordinate  officials  like  R.D.O.,  D.R.O.
 and  the  Dy.  S.P.  and  si  who  are
 Harijans  and  the  S.P,  and  the  Collec-
 tor  were  immuned,  The  report
 needs  to  be  discused  in  the  Parlia-
 ment  to  assess  the  truth  and  save  the
 innocent  Harijans  and  the  Harijan
 Officials  from  unnecessary  harass-
 ment.

 I,  therefore,  request  the  Central
 Government  through  you  to  call  for
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 she  report  of  the  Commission  ana
 «or  aliowing  a  discussion  on  tne
 report  in  the  Parhament.

 (iv)  CELEBERATION  OF  1000  YEARS  ©:
 INST4  LATION  OF  STATUL  OF  BHAGWAN
 GOMATESHWAR  IN  KARNATAKA,

 SHRI  NIRMAL  CHANDRA  JAIN
 (Seont):  Under  Rule  3Bu7,  I  make

 the  following  statement  of  urgent
 pubhe  rmportance.

 statue  of  Bhagwan
 Shravanbelagoia

 The  famous
 Gamateshwar  at
 (Karnataka  State)  was  installed  in
 the  year  981  AD  It  would  com-
 plete  its  1000  years  of  its  installation
 in  1981.  It  is  called  one  of  the  won-
 ders  of  the  world  15  grandeur,
 magnanimity,  beauty  and  sculptural
 art  is  beyond  description,

 In  the  year  1981  there  is  going  to  be
 big  celcbrations  in  the  form  7  Safias.
 trabad)  Pratisptapana  Mahamactiku-
 bhishet  at  Shranbelagola,  Millions  of
 persons  from  al]  over  India  and
 thousand,  from  the  foreign  countries
 are  likely  to  visit  the  place  on  that
 occasion.  State  of  Karnataka  has
 formed  one  State  level  Committee.
 It  would  be  in  the  fitness  of  things  if
 the  National  level  Committee  is  also
 formed  by  the  Education  Ministry.

 13  hrs
 MR  SPEAKER:  There  are  two

 statements  left.  Is  it  the  pleasure  of
 the  House  to  finish  these  statemcnts
 now?

 SEVERAL  HON.  MEMBERS:  Yes

 (v)  REPORTED  DELAY  AND  CANCELLATION
 OF  INDIAN  AIRLINEg  FLIGHTS  DUF  TO

 NON-COOPERATION  OF  TECHNICIANS

 SHRI  8.  RACHAIAH  (Chamara-
 janagar):  There  is  something  मन
 dically  wrong  with  the  maintenance
 of  aircraft  by  the  Indian  Airlines.  It
 fg  common  knowledge  that  the  IAC
 fis  hardpressed  to  maintain  its  ser-
 vices  having  been  left  with  only  two
 of  its  five  prestigious  girbuses  in  full
 working  order,  Airbus  flight  IC
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 403  which  was  to  leave  Delhi  at
 10  aM,  to  Bangalore  was  delayed
 by  four  hours  on  28-4-79.

 Airbus  flight  IC  401  developed  an
 engineering  snag  on  May  1,  19797
 and  the  boarded  passengers  hag  to
 be  brought  down.  Another  airbbus  in
 the  evening  was  hit  by  a  bird  caus-
 ing  extensive  damage  to  11  Last
 week  Boeing  737  crash-landed  in
 Madras,  One  Airbus  985  grounded
 for  some  time  for  extensive  main-
 tenance  operation.  The  passengers
 are  caught  unawares  by  the  sudden
 cancellation  of  flights  ang  they  are
 made  to  run  to  the  airport  four
 times  a  day  and  are  compelled  to
 spend  Rs  150  on  taxies,  forgetting
 for  the  moment  the  hotel  and  fooa
 expenses.

 In  this  environment  of  uncertain-
 ties  of  flights,  on  May  1,  1979  the
 aircraft  technicians  of  Indian  औन
 lines  and  Air  India  started  their
 ‘non-cooperation’  as  a  consequence
 of  which  morning  Delhi-Calcutta
 airbus  fight  was  cancelled  The
 Indian  Arrcraft  Technicians  Associa-
 tion,  Delhi  Region  has  recently  em-
 powered  the  Central  Office  to  take
 any  appropriate  step  including  strike
 to  expedite  the  settlement  of  charter
 of  demands  including  allowances  for
 children’s  education,  tool  kit,  no
 work  during  break-time,  no  work
 on  weekly-off  days,  no  wo-rk  except
 according  to  work  schedules  ete.
 The  Labour  Commissioner  Bombay
 has  been  apprised  of  the  demands
 of  Aircraft  technicians

 This  non-cooperation  movement
 has  led  to  inordinate  delay  of  five  to
 six  hours  in  the  running  of  flights.
 The  next  meeting  of  this  Association
 has  been  fixed  for  May  23,  If  this
 condition  is  allowed  to  continue  till
 then  the  IAC  can  better  wind  up
 its  operations  in  the  country.  I  re-
 quest  the  hon,  Minister  of  Civil
 Aviation  to  make  a  detailed  State-
 ment  on  the  floor  of  this  House.


